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Seen the petition. Heard the learned 

counsel for the petitioner. It is submitted by the 

learned counsel for the petitioner that the matter 

may be disposed of at the admission stage by 

issuing an appropriate direction to respondents 

without calling upon them to appear and file 

counter. 

The short facts of this case, according 

to petitioner, are that the departmenta.l 

authorities have issued a notice dated 

7.4.1998(Anexure-1) for filling up of the post of 

E..D.B.P.M., Tandikul B.O. in account with 

Jagatsinghpur H.O. By this notice they have called 

for applications from the general public. It has 

been mentioned in the notice that the post is 

reserved for S.T. community candidate. The notice 

also indicates that in case sufficient number of 

candidates belonging to S.T. community do not 

apply for the said post then the post will be 

throw open to the candidates belonging to OBC and 

in case similar number of candidates do not come 

forward, then the post will be fxxpxxc 

thrown open to S.C.Candidates and in case S.C. 

candidates are not available the post will be 
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- sc\Q 	cc-c 	 illed up by general categorycandidates. The 

etitioner's case is that he has all the requisite 

ualifications for being selected for the post of 

EBPM. He belongs to general category and in the 

resent application his prayer is that in case 

eqired number of eligible candidates belonging to 

T/OBC/SC do not apply in response to the said 

\ otification at Annexure-1, his case should be 

onsidered along with candidature of other general 

category candidates. In case the petitioner has 

ppl±ed within the last date fixed which is 

.5.1998 and in case requisite number of 

- -L candidates belonging to ST/OBC/SC categories 

candidates do not apply in response to notice Jarw 
nnexure-1, respondents are directed to consider 

the candidature of the applicant for the post of 

1,DBPM,Tandikul BO. if the same is filled up by 

eneral category candidate. 

With the above direction O.A. is 

isposed of at the admission stage. 

Hand over a copy of the order tolearned 

ounsel for the petitioner and copies of the order 

o\ 'cçL& e sent to respondents along with applicatin. 
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